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Hon'ble Smt. Lakshmi Swaminathan, vice Chairman (J).

77
]

Ananthab N Applicant.

nion of India & Anr. Cee Respondents.

ORDER (By Circulation)

Hon'blile Smt. Lakshmi Swaminathan, Vice Chairman (JJ.

A 312/2003 filed by the applicant

praying for review of the order dated 26.8.2003 in OA

review appixcatlgn, he prays for review of the aforesaid
»_

‘ie— 1. A HEE = il H
order and tol1ear the OA on merlis for proper analysis
and directions for reliefs as sought by him in Paragraph
oy
O.

3. it is relevant to note that the order dated

iearned counsel for the parties and perusing t
documents Of record. The grounds taken by the review

applicant in RA filed by another counsel Shri Rajiv Kumar

e counsei when the OA was heard)show that




(3)y (f) of the Administrative Tribuals Act, 1880
read with Order 47 Rule 1. CPC are present in t©

to ustify allowing the review application. 1
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